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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Under Sections 14, 15 r/w Section 18(1) of the National Green Tribunal Act,
2010)

OA No. 86 of 2024
Between:-

Jakkamsetti Baburao (aged about 57 years) son of Anjaneyulu, resident of 20-84,
Pitanivari Street, Mogulthur, West Godavari, Andhra Pradesh — 534281

Ph : 9298803876 , Gmail : bharathmanojl123@gmail.com

...... Petitioner

Versus

The Andhra Pradesh Pollution Control Board, D.No.22 B-3-2, Kanukolanu
Vari Street, Near Power Pet Railway Station, Eluru, Andhra Pradesh
534002. Ph : 0881224966 , Gmalil : roelr-eel@appcb.gov.in & 18 Others.

...... Respondents

REJOINDER FILED BY THE APPLICANT TO THE AFFIDAVIT DATED
11.03.2025 FILED BY THE 3r¢ RESPONDENT

MOST RESPECTFULLY SUBMITTED:

I, Jakkamsetti Baburao, aged 57 years, son of Anjaneyulu, and a resident
of 20-84, Pitanivari Street, Mogalthur, West Godavari, Andhra Pradesh —

534281, do hereby solemnly affirm and sincerely state as follows:

1. It is respectfully submitted that in the Hon’ble NGT order dated
28.01.2025, at points 4 and 35, it was directed as follows:

Excerpt from Hon’ble NGT Court Order on 28/01/2025 by Hon'ble

Smt. Justice Pushpa Sathyanarayana:

4. The learned counsel appearing for the State of Andhra Pradesh
is directed to file a report after getting appropriate instructions
from the President — Mogalthur Gram Panchayat, pursuant to the

direction issued by the Hon’ble High Court of Andhra Pradesh in


mailto:bharathmanoj123@gmail.com

W.P. No.14868 of 2023 dated 23.06.2023. Let the status of W.P.
No.17382 of 2023 also be furnished.

5. If the Mogalthur Gram Panchayat has already taken action
within the timeframe set by the Hon’ble High Court of Andhra
Pradesh in its order, it will have a bearing on the present Original

Application.

2. It is respectfully submitted that the Hon’ble NGT order clearly mentions
that the President of Mogalthur Gram Panchayat must file a counter as per
the directions issued by the Hon’ble High Court of Andhra Pradesh in W.P.
No0.14868 of 2023 dated 23.06.2023, and the status of W.P. No.17382 of
2023 must also be furnished to the Hon’ble NGT.

3. It is submitted that on 23.01.2025, a report was filed by the District
Collector (R3). However, this report failed to provide relevant answers to
points 4 and 5 of the Hon’ble NGT order. Instead, it repeated earlier
responses without implementing the orders of the Hon’ble NGT. This raises
concerns as to whether R3 expects the Hon’ble NGT to accept such reports

without reviewing the actual content.

4. It is submitted that R3 consistently claims adherence to G.O.MS No. 80
and asserts in earlier reports that no licenses were issued to brick kiln
owners. However, these statements are blatantly false, as licenses have

been issued to illegal brick kiln owners.
A copy of this evidence is attached as Annexure Al.

5. It is respectfully submitted that my question arises as to the basis on
which these licenses were issued. Through an RTI letter dated 17.02.2023,
I obtained copies of the licenses issued by the President of Mogalthur Gram
Panchayat. Further, through an RTI response dated 22.03.2023, the
President of Mogalthur Gram Panchayat confirmed that the mode of

payment for these licenses was in cash.
A copy of this evidence is attached as Annexure A2.

6. It is submitted that in a later RTI letter dated 21.04.2024, the President

of Mogalthur Gram Panchayat claimed that no licenses had been issued.



This contradictory statement raises serious doubts about the authenticity

of the previous responses.
A copy of this evidence is attached as Annexure A3.

7. 1t is respectfully submitted that the Hon’ble NGT must question R3
regarding the basis on which these licenses were issued. If R3 claims
unawareness of these licenses under G.O.MS No. 80, it raises further
concerns as to whether R3 has adequately examined the regulations
governing brick kilns. If these licenses are determined to be fake, it is

imperative to ascertain the cost and implications of such forgeries.

Therefore, in the circumstances and for the reasons stated above, it is
prayed that this Hon’ble Court may be pleased to pass such other order or
orders as this Hon’ble Court may deems fit and proper in the interest of

Justice.

Jakkamsetti Babu Rao

Applicant In-person



VERIFICATION

I, Jakkamsetti Baburao, aged 57 years, son of Anjaneyulu, and a resident
of 20-84, Pitanivari Street, Mogalthur, West Godavari, Andhra Pradesh —
534281, the Petitioner, do hereby verify and state that the contents of the
above paragraphs of the affidavit are true to my personal knowledge and

belief. This affidavit is filed on solemn affirmation and oath.

Place: Mogalthur

Date: 11.03.2025 Q : }éy

Jakkamsetti Babu Rao

ATTESTED Applicant In-person
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Annexure Al English Translation.

To:
From . .
i i Shri Jakkamsetti Babu Rao
Shri D.Jayaraju :
Panchayat Secretory 19-77 Montessori EM School

Gram Panchayat Mogalturu Palaparthi vari peta, Mogalturu
Subject:- Regarding providing you with the information requested
by you under the Right to Information Act.

Index:- Your RTI Application Date: 12.01.2023. Date of receipt of
application: 19.01.2023

Through the above index you are seeking information from Mogaltur
Gram Panchayat Office through Right to Information Act. | am
submitting the information available at Mogalthur Gram Panchayat
Office as below.

S.No Applicant request Remarks from this office

1 On 19122022 and 11.01.2023, | After inspecting the area, it was found
submitted complaints. Can you please that bricks are being made on sides of
provide me with information on the the house you are building. A notice
actions  taken  regarding my has been issued to stop the
complaints? brick-making activities.
| request you to provide copies of the For the year 2022-2023, the licenses

2 permits issued for brick kilns by your issued by this office for the
department. manufacturing of brick kilns are

attached as duplicates to this letter.

Panchayat Secretory
Mogalturu
Mogalturu Gram Panchayat
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Applicant request

[ Remarks from this office

| need all the licenses with proper name, address
with survey number and how far those brick Kilns
from the human habitation and provide me the
door number and distance of nearest human
habitation from each and every brick kilns license
issued by The Gram Panchayat Secretary because
The Gram Panchayat Secretary should maintain all
these things before issuing the licenses according
to pravisions of Cr.P cade as upheld hy the
Hon’ble High Court in the WP No0.12138/2008 of
brick kilns. So kindly please provide me the
documents/licenses once again with proper
information along with.

issued by The Gram Panchayat Secretary so could
your please provide me the Bank Challan/DD along

to know that only 6 licenses were issued by
Mogalthur Gram Panchayat but as we can see
near my house only having more than 5 Brick Kilns
activities to are happening which were conformed
by The Fire Department (08/S.F.0/W.G.DY/2023).
So my question is in the entire mogalthur only 6
Bricks Manufactures are there? If not why the
Gram Panchayat Secretary didn’t take any action
against all the brick manufacturers in the
mogalthur till yet and the Gram Panchayat
Secretary mentioned in the letter that they issued
a notice to stop Brick Kiln activities to Ponnapalli
Yedukondalu and Ponapalli Krishna only but in the
radius of 1km from my constructing house ((at
R.S.N0.761/2) 334 Square Yards, vadayar street
Mogalthur)are those only two persons are doing

| need to know payment mode for the licenses

with be above information which | ask. And | came |

As per the information available with the
Mogalthur Gram Panchayat office, |
APIO, Mogalthur Gram Panchayat Office,
has sent to your on feb 17, 2023.

We have no information newly. | would
like to inform yout that as per available
records of the concerned office can able
to provide the in information to the
applicant under RTI act. | further infarm
your that there is no need to conduct
enquiry/inspection based on the
application under RTI Act.

The mode of payment is through cash.
The brick kiln activities which have been
doing without permission were serve
notices.

Your are not asking information, your

| brick kilns activities? Not only these 2 persons in |

_are essentially drawing APIO Mogalthur
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that Vadayar Street alias Kummari Peta itself
approximately more than 7 Brick manufacturers
are there and near to NH216 just beside to HP
Petrol bunk Brick Kilns / Brick Clamp (Batti) are
happening if anything happen to any one near to
petrol bunk because of these Brick Kiln activities
will The Gram Panchayat Secretary take the
responsibility?

If not Then why The Gram Panchayat Secrem
didn’t send any notice to stop Brick Kilns activities
to them till yet who dida’t have any licenses all
over the Mogalthur Village and didn’t stop them
immediately to do brick kilns activities that
information also | need.

—_—
t0 a conclusion which is against the real

As mentioned in the letter from The Gram
Panchayat Secretary Stating that Ponnapalli
Yedukodnalu and Ponnapalli Krishna are
manufacturing Sand Brick aren’t they doing Brick
Clamp (batti) over there? And the Gram Panchayat
Secretary send a notice on 02.01.2023 right so
from that day to Today(20.02.2023) 49 days
happened still they are doingBrick Kilns activities
who gave them permission to do till yet and
further if not how Gram Panchayat Secretary
allowing them to do? As per under provisions of
Cr.P code as upheld by the Hon’ble High Court in
the W.P.N0.12138/2008 and The Gram Panchayet
Secretary just send a notice and didn’t stop them
and allowing them to do brick kilns activities of
brick manufactures immediately without any delay
who didn’t have any licenses under section 113 of
CrP.C. right but why The Gram Panchayat
Secretary just send a notice and continue these
activities that information also | need?

And another thing is as | can see one of the license
providing to Kummari vari peta to do Brick
manufacturing by The Gram Panchayat Secretary
is Kummari Vari peta 1 km far away from any
Human Habitation and following all 5 rules and
regulations? If not how The Gram Panchayat
Secretary gave licence in Kummari Vari Peta on
what basis and why sudden licenses were issued in
human habitation? if not suddenly if already
previous licenses were there could you please
provide me that past licenses and are that pas

license were issued according to all 5 rules and
regulations? That information also | need. |

spirit of RTI Act-2005. Your application is
covered by “questions”. | whould like to
inform you that as per the avaitable
records of the concered office can able
to provide the information to the |
applicant under the “RTi Act” 1
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Annexure A2 English Translation.

From To:
Shri DJayaraju Shri Jakkamsetti Babu Rao
Panchayat Secretory Near Montessori EM School

Gram Panchayat Mogalturu Mogalturu

Letter No. RTI-16/2023 Dt: 22.03.2023

Subject:- Regarding providing you with the information requested by you under the Right to Information
Act.
Index:- YourRT! Application Date: 21.02.2023, Received Date: 23.02.2023.

Through the above index you are seeking information under the Right to Information Act. The
information available in the Gram Panchayat office is presented to you as follows.

| __Applicant request

Remarks from this office |

‘ with survey number and how far those brick Kilns
’ from the human habitation and provide me the
| door number and distance of nearest human
habitation from each and every brick kilns license
issued by The Gram Panchayat Secretary because
The Gram Panchayat Secretary should maintain all
these things before issuing the licenses according
| to provisions of CrP cade as upheld by the
| | Hon'ble High Court in the WP No0.12138/2008 of
| | brick kilns. So kindly please provide me the
l documents/licenses once again with proper
|
[
\

[
1 1 | Ineed all the licenses with proper name, address
[

| information along with.

2 ;lneedwknowpavmenﬁodefofth'elrlcensesﬂ R

issued by The Gram Panchayat Secretary so could
your please provide me the Bank Challan/DD along
with be above information which | ask. And | came
’ to know that only 6 licenses were Issued by
’ Mogalthur Gram Panchayat but as we can see
‘ near my house only having more than 5 Brick Kilns
| activities to are happening which were conformed
[ | byTheFire Department (08/5.F.0/W.G.0/2023). |
|

3 ‘Somyquesﬁonismmeenﬁremopnhuronlys
Bricks Manufactures are there? If not why the
| Gram Panchayat Secretary didn’t take any action
against all the brick manufacturers in the
| mogalthur till yet and the Gram Panchayat
Secretary mentioned in the letter that they issued

[ a notice to stop Brick Kiln activities to Ponnapalli

Yedukondalu and Ponapalli Krishna only but in the
radius of 1km from my constructing house ((at

[ R.S.N0.761/2) 334 Square Yards, vadayar street

Mogalthur)are those only two persons are doing
brick kilns activities? Not only these 2 persons in

As per the information available with the
Mogalthur Gram Panchayat office, |
APIO, Mogalthur Gram Panchayat Office,
has sent to your on feb 17, 2023.

We have no information newly. | would
like to inform yout that as per available
records of the concerned office can able i
to provide the in information to the |
applicant under RT act. | further inform !
your that there is no need to conduct
enquiry/inspection based on the
application under RTI Act.

|
The mode of payment is through cash. |
The brick kiln activities which have been
doing without permission were serve
notices.

Your are not asking information, your
are essentially drawing APIO Mogalthur
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| that Vadayar Street alias Kummari Peta itself
approximately more than 7 Brick manufacturers
| are there and near to NH216 just beside to HP
Petrol bunk Brick Kilns / Brick Clamp (Batti) are
happening if anything happen to any one near to |
1petroibunkbecalseoﬂh5e&ldl(llﬂ:cﬂviﬁes\
| will The Gram Panchayat Secretary take the
| responsiblity? ___ I
"If not Then why The Gram Panchayat Secretary
didn’t send any notice to stop Brick Kilns activities |
| to them till yet who dida’t have any licenses all
!overdveMogaMerllmmddldn‘tstopm,
immediately to do brick kilns activities that

_| information also | need. :

As mentioned in the -letter from The Gr:nj
| Panchayat Secretary Stating that Ponnapalli
| Yedukodnalu and Ponnapalli Krishna are
| manufacturing Sand Brick aren’t they doing Brick |
| Clamp (batti) over there? And the Gram Panchayat
!Semnrvsa\damonommmrvﬂsol
| from that day to Today{20.02.2023) 49 days |
| happened still they are doing-Brick Kilns activities
| who gave them permission to do till yet and |
"fmﬂmifnothGran Panchayat Secretary’
;allmmummdo?AsperwﬂerpmvNomof:
| Cr.P code as upheld by the Hon'ble High Court in |
| the W.P.N0.12138/2008 and The Gram Panchayet |
,Smwjmtsendanoﬂoeanddidn’tmm'
and allowing them to do brick kilns activities of |
| brick manufactures immediately without any delay
who didn’t have any licenses under section 113 of
Cr.P.C. right but why The Gram Panchayat
| Secretary just send a notice and continue these
| activities that information also | need? _
| And another thing is as | can see one of the license
‘provldlng to Xummari varl peta to do Brick
manufacturing by The Gram Panchayat Secretary
is Kummari Vari peta 1 km far away from any
Human Habitation and following aill 5 rules and
regulations? !f not how The Gram Panchayat
Secretary gave licence in Xummari Vari Peta on
what basis and why sudden licenses were issued in
human habitation? !f not suddenly if aiready
previousllcemesmdmcmﬂdvouplme
providemematpastlxensesmdxeumpas
license were issued according to all 5 rules and

|

to a conclusion which is against the real
spirit of RTI Act-2005. Your application is |
covered by “questions”. | whould like to |
inform you that as per the available
records of the concered office can able
to provide the information to the
applicant under the “RT] Act”

Agdadong?v‘l'hatinfomdonarkolneed; o

Panchayat Secretory
Gram Panchayat Mogalturu
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Applicant request ~

Remarks from this office |

v
1
|

[

According to which law, act, or court order, were
the illegal brick kilns permitted to operate in
Mogalthur, and how did the concemed authorities
acquire the power 1o grant such permission?

We didn’t give any permission to any
brick kilns operating- in mogalthur
village. They are operating since 40-501
years as pef ouf local enquiry. |

Why were criminal cases not filed against the
owners of these illegal brick kilns despite their
violation of faws and regulations related to the
environment and public health?

What action did the concemned authorities take
against the owners of illegal brick kilns between
02/01/2023 and 15/03/2023, almost two month
and fifteen days, when no action was taken
against them?

We have sent letter to The Tahsildar |
Mogalthur to take action against the |
owners of brick kilns who are operating
without proper permissions. The copy
attached to this letter.

Please provide the details of the offidals
responsible for granting the permission to the
ilegal brick kilns and taking action against the
violators, along with their names and designations.

We didn’t give any permission to any
brick kilns operating in mogalthur
village. They are operating since 40-50
years as per our local enquiry.

B e
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Annexure A3 English

Shri DJayaraju
Panchayat Secretory
Gram Panchayat Mogalturu

Translation.

To:

Shri Jakkamsetti Babu Rao
Near Montessori EM School
Mogalturu

Letter No. RTI-20/2023 Dt: 21.04.2023

Subject:- Regarding providing you with the information requested by you under the Right to Information
Act.

Index:- YourRTI Application Date: 23.03.2023, Received Date: 27.03.2023.

Through the above index you are seeking information under the Right to Information Act. The
information available in the Gram Panchayat office is presented to you as follows.

I
|

Sl.no.

Apbli{ant fe;]ue;t

Remarks from this office

!Aceordmmwhiduhw,act,ormnm,m
| the illegal brick kilns permitted to operate in
Mogalthur, and how did the concemed authorities
| acquire the power to grant such permission?
‘Whymainﬂmlcasesnotﬂedmmme
owners of these illegal brick kilns despite their
‘vlohtlonofhwsandreculationsrehmdtodte
__environment and public health? o
What action did the concemned authorities take
against the owners of illegal brick kilns between
02/01/2023 and 15/03/2023, almost two month

3

| against them? R
| Please provide the details of the offidals
| responsible for granting the permission to the
£ | lllegal brick kilns and taking action against the

andﬁfteendavs,whennoacuonwasnken‘

Weﬁh’tﬁvenypermksbnmaﬂv!
brick kilns operating in mogalthur |
M.Mmopmﬂmsincewso’

_| years as per our local enquiry. !

We have sent letter to The Tahsildar
Mogalthur to take action against the |

——ersofbﬂd:klhsmareopenﬂm'

}without proper permissions. The copy
attached to this letter.

‘viefi&ftuveawpmdslmmany\

brick kilns operating in mogalthur
village. They are operating since 40-50

| violators, along with their names and designations. | years as per our local enquiry.

Panchayat Secretory
Gram Panchayat Mogalturu





